
 135  Re.  Hunger  strike  by
 Govt.  Employees  in  Chandigarh

 [at  इसहाक  सम्भाली]
 बिल को  इसी  सेशन  में  लाया जाये  और  मुझे
 खुशी  है  कि  आप  ने  उस  पर  तवज्जुह  फरमाई
 थी। मैं  चाहता  हुं  कि  उसी  कन  मे  बिल

 लायो  जाये  और  जो  डिमास्ट्रेटजे  आये  हुए  हैं
 सरकार के  कोई  साहब  उनके  पास  जायें  और
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 SHRI  N.  SREEKANTAN  NAIR:

 (Quilon)  :  Sir,  you  said.  I  may  raise  the
 issue  about  the  flcod  situation  in  Kerala,
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 MR,  SPEAKER:  This  morning  I  recei-
 ved  a  letter  from  Dr.  K.  L.  Raa,  that  he  has
 received  full  information  and  all  the  details
 about  the  flood  situation  there  and  that  he  is
 going  to  make  a  statement.  Because  he  is
 absent  today,  he  has  asked  his  Deputy  to
 make  the  statement.  So  I  allowed.  But  I  am
 told  now,  he  is  going  to  make  it  not  today,
 but  tomorrow  morning.  Now  Shri  Khadilkar.

 ———e

 12.56  hrs.

 MOTION  UNDER  RULE  388
 Susprnsion  or  Proviso  To  Rutt  74  IN  RespEcT

 or  Mines  (AMENDMENS)  Bi

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  I  beg  to  move:

 “That  this  House  do  suspend  the
 first  proviso  to  Rule  74  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to  the
 motion  for  refercnce  of  the  Bill  further
 to  amend  the  Mines  Act,  1952,  to  a
 Joint  Committee  of  the  Houses.””

 MR.  SPEAKER  :  The  question  is  :
 “That  this  House  do  suspend  the

 first  proviso  to  Rule  71  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Lok  Sabha  in  its  application  to  the
 motion  for  reference  of  the  आ  further
 to  amend  the  Mines  Act,  1952,  toa
 Joint  Committee  of  the  Houses.

 The  motion  was  adopted.

 12  56}  hrs.

 MINES  (AMENDMENT)  BILL

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  ्,  क.  KHADIL-
 KAR)  :  Sir,  with  your  permission,  I  would
 like  to  change  one  name,  that  is  the  name  at
 item  No.  3.  Instead  of  Shri  Somnath  Chatter-
 jee,  the  name  to  be  incorporated  is  Shri  Dinen
 Bhattacharyya.  All  the  other  names  are  the
 same  and  there  are  no  changes.

 MR.  SPEAKER ;  All  right.  He  should  be
 congratulated  also  .


